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BEFORE THE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 238/2024
(IA NO. 365/2024, IA NO. 289/2024,
IA NO. 286/2024, IA NO. 285/2024)

IN THE MATTER OF:

NEWS ITEM TITLED “UP GIVES PERMISSION TO FELL 112000
TREES FOR ROAD ALONG UPPER GANGA CANAL” APPEARING IN
HINDUSTAN TIMES DATED 01.02.2024
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6. A COPY OF LETTER NO. 1450/ KANWAR
MARG DATED 14.11.2024 IS ANNEXED
HEREWITH AND MARKED AS ANNEXURE
RS.
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BHANWAR PAL SINGH JADON
STANDING COUNSEL FOR THE STATE OF U.P.
EMAIL- bhanwar09jadon(@gmail.com

DATE: 19.11.2024
PLACE: NEW DELHI



PRINCIPAL BENCH, NEW DELHI
Original Application No. 238/2024
(IA No 365/2024, 1A No 289/2024,
IA No 286/2024, iA No 285/2024)

News item titled "UP gives permission to fell 112000 trees for road along

Upper Ganga Canal" appearing in Hindustan Times dated 01.02.2024

AFFIDAVIT ON BEHALF OF PRINCIPAL. SECRETARY, UTTAR
PRADESH IN COMPLIANCE OF THE ORDER DATED 06.11.2024

[, Anil Kumar S/o Shri Ramesh Chandra Meena aged about 50 years
currently working as Principal Secretary, State of Uttar Pradesh
resently at Environment, Forest and Climate Change Department, do

ereby most solemnly state and affirm as under;

1. I am the Principal Secretary, State of Uttar Pradesh and fully
conversant with the facts and circumstances of the present case. 1
affirm that this affidavit is being filed by the Deponent in compliance
of order dated 06.11.2024 of this Hon’ble Tribunal.

2. That in this present Original Application before the Hon’ble
National Green Tribunal, Delhi, the Tribunal is examining the issue of
extent of tree felling in the course of construction of 111 KM Kawar
Marg from Muradnagar to Purkaji near Uttarakhand border.

3. That the Hon’ble tribunal was pleased to pass an order dated
06.11.2024, the relevant paragraphs of the order is given below: -
PARA 12 It has been pointed out that the permission was granted to fell

1,12,722 trees, but now it has been decided to cut only 33,776 trees.
The State of UP is directed to clarify if the number of trees to be cut
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has been calculated strictly in accordance with the provisions of The
U.P. Protection of Trees Act, 1976.

PARA 13 The State will also clarify if the Plants, Trees, Bushes, etc.
being cut in the construction of the road and not counted in 33766
trees, fall within the definition of tree under the UP-Tree Protection
Act. The State of UP will file the affidavit of ACS Environment clearly
stating the number of trees that will be cut in the course of construction
of the Kawar Marg under consideration, and the said number will be
disclosed having due regard to the provisions of the UP-Tree Protection

Act 1976. It will also be clearly stated if, beyond the width of 15/20

meters trees have been cut and, if yes, the person responsible for it.

“\PARA 14 Let this affidavit be filed by the ACS Environment State of
P. within two weeks. It will also be open to the council for that
applicant to file an objection to the interim report of the Joint

Committee and the report of the survey of India within two

4. It is submitted that the following count of trees and plants were

presented in the affidavit filed before Hon’ble NGT New Delhi on 17/05/2024

S.N | Distt. Total | Transferred | Beneficiary | Affected | Affected | Total No.
0 Km. | Land (hac.) | Village No. of| No. of| of affected
trees in| plants | trees and
project | in  the| plant in
project | the
project
1 2 3 4 3. 6 7 8
1 Muzaftarnagar| 56.84 | 113.68 24 16062 811 16873
2 Meerut 42.30 | 84.60 24 13692 52993 66685
3 Ghaziabad 12.35 | 24.70 06 4022 25142 29164
Total 111.49 | 222.98 54 33776 78946 112722
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Adampur, Janubi, Lucknows.
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The above chart has been provided at page no 7 of the judicial file .It is
germane to mention that the information related to the proposal for
non-forestry use of forest land is compiled in Part 1 and Part 2 of the
prescribed format on the online Parivesh portal (www.parivesh.nic.in),
developed by the Government of India. According to the Van
(Sanrakshan Evam Samvardhan) Act of 1980, for all proposed projects
involving non-forestry use of forest land, the trees and plants
obstructing the alignment are counted after conducting a joint survey
with the user agency or proposing department and the forest
department. This information is then filled in the prescribed format in
Part 2 of the Parivesh portal. The format includes details such as the
scientific name, local name, and girth-wise enumeration (0-30 cm, 31-
60 cm, 91-120 cm, 121-150 cm, and above 150 c¢m), among other

i relevant data.

True copy of the report 2 is attached herein as ANNEXURE R1.

5. It is submitted that in the context of the above-mentioned
section, it is important to note that the Forest Conservation Act, 1980,
does not provide a specific definition of a "tree." However, the formats
prescribed by the Government of India on the Parivesh Portal are more
detailed and inclusive. These formats categorize trees based on girth
size (e.g., 0-30 c¢cm, 31-60 cm, and more than 150 cm) and include
provisions for counting smaller plants and trees with a girth of 0-30
cm. This ensures that all relevant vegetation is comprehensively

accounted.

6. It is further submitted that the Regional Empowered Committees

have been constituted under the provisions of Van (Sanrakshan Evam

Samvardhan) Rules, 2023 at each of the Regional Offices to examine
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or rejection of proposals under sub-section (1) of section 2. That while
considering the proposal for grant of approval for this project in its
73rd meeting dated 24.11.2022, the REC, Lucknow has identified
33776 plants having girth more than 30 cm as trees.

The copy of the minutes of meeting of REC, Lucknow dated
24.11.2022 as downloaded from the Parivesh portal is attached herein
as ANNEXURE R2.

s It is pertinent to mention that as per definition of tree in the UP-

tree protection act, 1976, any woody plant having a height of more than

I meter and a thickness of more than 5 cm at the level of 30 ¢cm from
e ground has been considered as a tree. The Definition of Trees as

er UP Tree Act 1976 clause 3(xi): -

“3(XD)- “Tree” means any woody plant whose branches spring from
and are supported upon a trunk or body and whose trunk or body is not
less than five centimetres in diameter at height of thirty centimetres
from the ground level and is not less than one metre in height from the
ground level, and the expression ‘timber trees’ and ‘fruit trees’ means
respectively the trees of the species specified in Schedule I and

Schedule II respectively.”

8. It is important to mention that according to section 2(a) of UP
Tree Act 1976, it is helpful to state that the provisions of UP Tree Act
1976 do not apply to reserved and protected forest land. The land used
for the construction of above mentioned kanwar marg is protected
forest and the implementing agency has obtained in principle approval
from Government of India via letter no. 088/UP/06/221/2021 / FC
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1930, dated 28/02/2023 for kanwar marg project. Thus enumeration of
trees as per the provisions of UP Tree Act 1976 was not carried out.
True copy of the citation of section 2 of U.P. Tree Act 1976 is annexed
herein as ANNEXURE R3.

9. It is important to mention that the Public Works Department
(PWD) received permission to cut 112,722 trees/plants for the Kanwar
Marg project, as approved by the Ministry of Environment, Forest and
Climate Change on 28.02.2023. So far, out of 25,410 trees marked &
assigned for felling 17,607 trees have been cut by PWD under the

supervision of the Uttar Pradesh Forest Corporation. Presently, the tree-
utting work has been suspended by PWD since 09.08.2024 and tree
* _felling in certain stretches of the proposed alignment has not been
commenced. That the enumeration of trees as per the provisions of UP
Tree Protection Act will not be possible in the stretches where the tree
cutting has been completed because during the tree cutting operation,
plants and bushes are also cleared. In the future, once PWD finalizes a
revised road alignment with width of 15-20 meters, joint inspections
will identify and enumerate any remaining trees to be felled. However,

the total number of affected trees/plants should not exceed 1,12,722.

True copy of letter no-3249/81-2-2022-172G/2014 TC-1, dated-
11.11.2022 is annexed herein as ANNEXURE R4.

10.  Regarding the tree felling beyond 15-20 meters width PWD vide
letter no 1847 / kanwar naharpatri ( right ) / NGT dated 14/11/ 2024
has clearly stated that No tree felling width has been effected beyond
15-20 meter width. Also UPFC has affirmed the same vide its letter no
1450/ kanwar marg dated 14/11/2024. ANNEXURE R5. Moreover in
this regard Survey of India (SOI) and Joint Committee constituted by

Hon'ble Court by are enquiring the same. Survey of India has also been
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directed by the Hon'ble Court to submit its findings via satellite

imagery and drone survey.

11. Although UPTPA 1976 does not apply in the present matter, the
State Govt is duty bound to comply with the order of the Hon'ble court
and if the Hon'ble court directs for the enumeration exercise under
UPTPA 1976 for the remaining trees/plants, the same can be completed
with a joint survey enumeration exercise with PWD within a period of

6 weeks.

12. Hence the present affidavit is being filed for the kind

consideration and further necessary order of the Hon'ble Court.

DEPONENT

VERIFICATION

Verified at Lucknow U.P. on this 19 day of November, 2024, that the
contents of the above affidavit from paragraphs 1 to 12 are believed to be true
and correct to the best of my knowledge and belief. No part of it is false and

nothing material has been concealed there from.

DEP NT

Sworn and Verified
betore

- " 2

WZ—U\
AMBRléH KUMAR <
ADVOQCATF & ROTARV
Vill, Dev: 5g s*;ailvn
Ariampm, Jaiuii, Lucim
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PART-II

ANNEXURE-1

(To be filled by the concerned Deputy Conservator of Forest)

1. Location of the project/Scheme : Uttar Pradesh

(i)  State/ Union Territory : Uttar Pradesh

(i) District : Muzaffarnagar,Meerut,Ghaziabad

State Serial No. of proposal : UP-0129/2021

(i Forest Division : Social Forestry Division Muzaffarnagar,Social Forestry Division Meerut,Social Forestry Division Ghaziabad

(iv)  Area of forest land proposed for diversion (in ha.) : 222.98

(v)  Category of the Proposal: Road

2. Legal status of forest land proposed for diversion

iS. No. [Division Forest Land(ha.) Legal Status
1 Social Forestry Division Ghaziabad 247 Protected Forest
2 Social Forestry Division Meerut 84.6 Protected Forest
3 Social Forestry Division Muzaffarnagar 113.68 Protected Forest
Total 222.98

Division 1. : Social Forestry Division Ghaziabad

3. District wise area to be diverted in the division

IS. No. [pistrict Area(ha.)
1 Ghaziabad 24.7
Total 24.7
4. Details of Vegetation available in the forest land proposed for diversion
(i)  Density of vegetation
S. No. \Area(in ha.) Density Eco-Class
1 24.7 0.8 Eco 3
Total. 24.7 ;

(i) Species-wise local/scientific names and girth-wise enumeration of trees at FRL

. No. [Scientific Name iLocal Name 0-30)cm. [(31-60)cm. [61-90)cm. [(91-120)cm. [(121-150)em. |(>1 50)cm.
1 Acacia Catechu khair 0 14 0 0 0 0
2 Butea Monosperma Dhaak 0 2 0 1 2 0
3 Prosophis Juliflora Prosophis 0 409 53 18 12 15
4 Jatropa Curcas Jatrupa 0 67 2 0 0 0
5 Terminalia Bellarica Baheda 0 52 62 19 4 0
6 Zizyphus Jujuba Ber 0 7 7 2 0 0
7 Albizia Procera siras 83 25 37 9 2 0
8 Prosophis Juliflora jaad 0 25 4 0 0 0
9 Kiggelia Pinnata balam kheera 0 2 0 0 0 0
10 Aegle Marmelos belpatthar 0 3 4 1 0 0
11 Melia Azadirachta bakayan 0 12 30 5 2 3
12 Dalburgia Sisoo shisham 7730 981 98 59 13 5
13 Pongamia Pinnata Kanji 6363 419 117 57 20 4
14 Terminalia Arjuna Arjun 200 8 7 3 0 9
15 Ficus Lacor Pilkhan 2228 30 4 1 0 1
16 Syzigium Cumini Jamun 785 12 3 2 8 0
17 Acacia Auricuiformis Akesia 2000 225 4 0 0 0
18 Pterospermum Acerifolia | Kanak Champa 170 0 0 i} 0 0

19 Bauhinia Parviflora Kachnar 200 14 34 24 0 0
20 Eucalyptus Eucalyptus 2000 38 63 47 15 1
21 Tectona Grandis Sagaun 1918 276 45 8 0 0
C.Siamia kesiya syamiya 100 36 11 10 2 0

N\ Azadirachta Indica Neem 20 22 1 17 5 0

\,; Holoptelia integrifolia Chilbil 949 8 1 ) 0 0

) Ficus Bengalensis Bargad 55 0 0 0 0 3
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26 Ficus Religiosa Peepal 125 13 2 0 0 4

27 Acacia Nilotica Babool 20 14 2 1 0

28 Others other 196 114 94 58 17 0
Total 25142 2828 695 1342 102 155
Sub Total (No of Trees.) 29164

5. Working plan prescription for the forest land proposed for diversion : Strip Plantation working circle.

6. Brief note on vulnerability of the forest area to erosion : No Soil Erosion.
7. Approxii di of the proposed site for diversion from boundary of forest(in km.) : 0
8. Significance of the forest land proposed for diversion from wildlife point of view
(). Details of wildlife present in and around the forest land proposed for diversion : No
(i Whether forms part of national park, wildlife sanctuary, biosphere reserve,tiger reserve, elephant corridor, wildlife
" migration corridor etc. : No
Whether the forest land proposed for diversion is located within eco-sensitive zone(ESZ) of the Protected Area
(iii). notified under Wildlife(Protection) Act, 1972 (Note: In case, ESZ of a Protected Area is not notified,then,10kms
distance from boundary of the Protected Area should be treated as ESZ): No
) Whether any national park, wildlife sanctuary, biosphere reserve, tiger reserve, elephant corridor, wildlife migration
" corridor etc., is located within 1 Km. from boundary of the forest land proposed for diversion : No
(v). Whether any rare/endangered/unique species of flora and fauna found in the area : No
9.

Details of any protected archaeological/heritage site/defence establishment or any other important monument located in
the area, if any

Wheth q h laaical

any p
located in the area : No

heritage site/ i or any other important monument is

().

10. Comment as to the reasonability of the extent of the forest land proposed for diversion

o) Whether the requirement of forest land as proposed by the user agency is idable and bare mini for the
$ project : Yes
11. Details of violation(s), if any ,committed
(i). Whether any work in violation of the Act or guidelines issued under the Act has been carried out : No

12. Whether work in violation is still in progres(Yes/No) : NIL

13. Details of P y affo ion sch

(i).  Patch wise details of non-forest or Revenue forest land to be provided by User Agency for CA

IPatch Wise Details

[S.no  Pistrict Name \Village \rea(in ha.) khasra KML file Present Owner file
1 Lalitpur BAGHORA 7.66 810/3 AND 817 Q‘g “.
2 Lalitpur BAGHORA 17.7 15,76 AND 17 @ ":_
3 Lalitpur KAPAS| 16 251 Qﬁ -
4 Lalitpur jakhlon 20.3 606/4 @ b &
5 Lalitpur jakhlon 9.74 532/1 ‘5 =
6 Lalitpur jakhlon 2.4 523 @ -
7 Lalitpur jakhlon 18 752 (.3‘ e
8 Lalitpur dhoujhari 224 302/2 (,:'9 i
9 Lalitpur dhoujari 90.5 27 ‘j 3
10 Lalitpur dhoujori 30.2 26 bﬁ ""_
11 Lalitpur baghora 6.71 739 and 740 pﬁ e
12 Lalitpur baghora 8.1 228 ‘ﬁ "

(i).  Upload a scanned copy of the Geo-referenced map of the forest land proposed for C.A. prepared by using DGPS or Total
Station: %

Upload a copy of Survey of India Toposheet indicati g boundary of forest land proposed for C.A: 'i
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(iv).  Copy of CA scheme details: NA
(iv).  Copy of CA scheme details: NA

Patch wise details for Degraded Area (To be earmarked by DFO)

Additional information Details

iS. No. Documents IRemarks
1 "f:_ Kshtipurak Praman Patra
2 - Laambhawit Praman Patra
3 ‘ft No wildlife Praman Patra
4 "'E No wildlife Praman Patra
5 “’F: No work started Praman Patra
6 "j!. NPV Praman Patra
7 "!. Stambh Praman Patra
8 "?: FRA Praman Patra
9 by & Van Swroop Praman Patra
10 '“: Sanyukt nirikshan report
1 "1 DFO Site inspection GZB

Division 2. : Social Forestry Division Meerut

3. District wise area to be diverted in the division

S. No. [pistrict Area(ha.)

1 | Meerut 84.6

Total 84.6

4. Details of Vegetation available in the forest land proposed for diversion

(i)  Density of vegetation

S. No. Area(in ha.) Density Eco-Class

1 84.6 0.4 Eco 3

Total. 84.6

(i) Species-wise local/scientific names and girth-wise enumeration of trees at FRL

[S. No. [Scientific Name Local Name 0-30)cm. |(31-60)cm. (61-90)em. [(91-120)cm. [(121-150)cm. (>150)cm.
1 Acacia Catechu kher 132 426 69 9 2 0
2 Acacia Nilotica Babool 0 2 0 0 0 0
3 Albezzia Labbeck Siris 195 113 20 19 20 21
4 Bombax Ceiba Semal 159 152 91 82 58 109
5 Ailanthus excelsa Aroo 2 14 13 17 4 20
6 Alstonia Scholaris Alostonia 0 0 0 0 1 2
7 Azadirachta Indica Neem 71 29 17 13 7 3
8 Cassia Siamea Kesiya Shemiya 254 70 24 39 31 11
9 Cassia Fistula Amaltass 74 54 16 7 1 2
10 Dalburgia Sisoo Sheesham 9830 1533 143 56 30 22
11 Eucalyptus Eucalyptus 4525 422 336 258 93 66
12 Tooni Cedrela Tun 221 31 3 1 3 0
13 Others Gutel 15 93 20 4 0 0
14 Others Kathsagon 444 919 206 50 16 3
15 Moringa oleifera Sehjan 383 2 3 0 o] 0

16 | Calistemon Lanceolatus Botal Brush 0 1 8 0 0 0
17 Tamarindus Indica Imali 32 0 1 0 0 0
18 Saraca Asoca Ashok 1 9 1 0 0 0
19 Others Putranjeeva 2 0 1 0 0 0
20 Others Goolar 5 5 8 2 1 8
21 Poplus Popular 0 3 0 0 0 0
22 Psidium Guajava Amrood 3 4 0 0 0 0
23 Butea Monosperma Dhak 0 1 0 0 0 0
24 Others Kadam 0 0 0 1 1 0
25 Others Keekar 1 0 0 0 0 0
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26 Others Subabool 1 1 0 1 1 0
27 Others Kokat 89 113 19 3 0 2
28 Prosophis Juliflora Prosopis juliflora 93 455 214 181 103 57
29 Others Bisandu 5 5 2 0 0 0
30 Others Khajoor 1680 0 0 0 0 0
31 Ficus Religiosa Peepal 1 1 2 0 1 9
32 | Dendrocalamus Strictus Bans 5400 0 0 0 0 0
33 Mangifera Indica Aam 4 36 57 38 24 19
34 Melia Azadirachta Bakayan 15 30 7 7 1 1
35 Others Pilkhan 2 6 6 0 2 4
36 Aegle Marmelos Bel 5 14 8 4 1 il
37 Ficus Bengalensis Bargad 0 1 2 5 0 9
38 Holoptolia Integrifolia Papdi 400 585 130 88 34 16
39 Pongamia Pinnata Kaniji 10882 879 177 163 63 28
40 Syzigium Cumini Jamun 6592 51 68 55 64 42
41 Terminalia Arjuna Arjun 2125 92 95 137 98 71
42 Terminalia bellerica Baheda 473 38 25 17 8 1
43 Tectona Grandis Sagon 7179 1981 824 197 30 6
44 Others Ber 21 38 0 0 0 0
45 Others Rehta (Lisoda) 8 19 1 1 1 1
46 Delonix Regia Gold Mohar 637 2 1 0 0
47 Others Khadal Badal (Badal) 0 4 0 0 1} 0
48 Madhuca indica Mahuva 0 1 0 0 0 0
49 Others Shehtoot 9 24 5 3 <] 0
50 Others Aanvia 11 8 2 2 4] 0
51 Acacia Ariciloformis Acacia Auriculiformis 125 32 6 0 0 0
52 Others Kachnar 2 5 21 10 7 5
53 Others Jangal Jalebi 952 6 1 0 0 3
[Total 52993 8308 2654 1471 707 552
[Sub Total (No of Trees.) 166685

5. Working plan prescription for the forest land proposed for diversion : strip plantation circle

6. Brief note on vulnerability of the forest area to erosion : no Erosion vulnerablity as such.
7. Approximate distance of the proposed site for diversion from boundary of forest(in km.) : 11
8. Significance of the forest land proposed for diversion from wildlife point of view
(i). Details of wildlife present in and around the forest land proposed for diversion : NA
) Whether forms part of national park, wildlife sanctuary, biosphere reserve tiger reserve, elephant corridor, wildlife
] migration corridor etc. : No
Whether the forest land proposed for diversion is located within eco-sensitive zone(ESZ) of the Protected Area
(iii). natified under Wildlife(Protection) Act,1972 (Note: In case, ESZ of a Protected Area is not notified,then,10kms
di from boundary of the P d Area should be treated as ESZ): No
) Whether any national park, wildlife sanctuary, biosphere reserve, tiger reserve, elephant corridor, wildlife migration
" corridor etc., is located within 1 Km. from boundary of the forest land proposed for diversion : No
(v). Whether any rare/end d/unique species of flora and fauna found in the area : No
9.

Details of any protected archaeological/heritage site/defence establishment or any other important monument located in
the area, if any

@ Whether any p d archaeological/heritage site/def i or any other important monument is
located in the area : No

10. Comment as to the reasonability of the extent of the forest land proposed for diversion

(i Whether the requirement of forest land as proposed by the user agency is idable and bare minil for the
project: Yes

11. Details of violation(s), if any itted

(). Whether any work in violation of the Act or guidelines issued under the Act has been carried out * No
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12. Whether work in violation is still in progres(Yes/No) : NIL

13. Details of y affo 1

(i).  Patch wise details of non-forest or Reventue forest land to be provided by User Agency for CA

Patch Wise Details

IS.no  Pistrict Name Village lrea(in ha.) khasra KML file Present Owner file
1 Lalitpur BAGHORA 7.66 810/3 AND 817 Qy 'm_
2 Lalitpur BAGHORA 17.7 15,16 AND 17 @ 'ﬂ'.:_
3 Lalitpur KAPASI 16 251 tﬂ X
4 Lalitpur jakhlon 20.3 606/4 ‘j 1
5 Lalitpur jakhlon 9.74 532/1 @ T
6 Lalitpur jakhlon 24 523 ‘\g -
7 Lalitpur jakhlon 18 752 ‘ﬁ 3§
8 Lalitpur dhoujhari 2.24 302/2 (5] ko
9 Lalitpur dhoujari 90.5 27 o
10 Lalitpur dhoujori 30.2 26 (@ e
11 Lalitpur baghora 6.71 739 and 740 @ b
12 Lalitpur baghora 8.1 228 w =

(i).  Upload a scanned copy of the Geo-referenced map of the forest land proposed for C.A. prepared by using DGPS or Total
Station: %,

(iii).  Upload a copy of Survey of India T heet indicating boundary of forest land proposed for C.A: =7

(iv).  Copy of CA scheme details: NA
(iv).  Copy of CA scheme details: NA

Patch wise details for Degraded Area (To be earmarked by DFQ)

Additional information Details

(5. No. Documents Remarks

chainagewise area calculation meerut

forest land as per approved layout plan meerut

muck disposal meerut

task force certificate meerut

FRA certificate meerut

joint survey report meerut

certificate of npv meerut

plant and tree summery meerut

| o N o v & W | =

cross section meerut

%
o

girthwise plant and tree summary meerut

¥
pry

non forest land as per approved layout plan meerut

-
N

MEERUT rectified NPV calculation doc( delete old one )

-
w

additional npv undertaking meerut

certificate for perposal submission meerut

[

undertaking of flora and fauna meerut

-
o

detailed plant and tree summery meerut

-
~

npv calculation meerut

o
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van savroop certificate meerut

-
©

npv payment certificate meerut
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o

Beneficiary village certificate meerut
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=

npv calculation meerut
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parisumpatti nirman undertaking meerut
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w
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5

sanctuary naticnal park certificate meerut
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Division 3. : Social Forestry Division Muzaffarnagar
3. District wise area to be diverted in the division
IS. No. pistrict Area(ha.)
1 | Muzaffarnagar 113.68
[Total 113.68
4. Details of Vegetation available in the forest land proposed for diversion
(i)  Density of vegetation
[S. No. |Area(in ha.) Density Eco-Class
1 113.68 03 Eco 3
[Total. 113.68
(i) Species-wise local/scientific names and girth-wise enumeration of trees at FRL
IS. No. [Scientific Name [Local Name 0-30)cm. [(31-60)cm. {61-90)cm. {(91-120)cm. [(121-150)em. (>150)cm.
1 Psidium Guajava amrood 0 6 1 0 0 4]
2 Cassia Fistula amaltas 8 124 105 124 52 26
3 Lagerstroemia Parviflora arru 0 0 0 0 2 Q
4 Terminalia Arjuna arjun 2 30 100 191 148 116
S Saraca Asoca ashok 19 65 21 13 3 1
6 Mangifera Indica aam 0 1 19 17 7 [}
7 embelica officinalis ambla 1 448 128 7 0 0
8 Alstonia Scholaris alestronia 0 0 0 0 1 1
9 Kiggelia Pinnata kanji 38 554 238 327 105 38
10 Bauhinia Parviflora kashnar 1 29 13 20 5 1
11 Holoptelia integrifolia katsagon 167 1385 246 58 15 1
12 Artocarpus Heterophyllus kathal 0 1 2 1 0 1
13 Pterospermum Acerifclia kanakchampa 3 10 0 0 0 0
14 Samania Saman casia semia 0 0 0 0 1 0
15 Marri kokat 93 711 297 266 147 165
16 Acacia Catechu khair 8 150 67 16 1 1
17 Tabubia Avalanda gutail 0 10 13 0 2 2
18 Delonix Regia gulmohar 0 0 0 1 1 2
19 Ficus Racemosa qular 0 4 5 4 0 5
20 Chukrasia Tabularis chakrasia 0 0 2 1 o] 1
21 Pine cheed 0 1 0 1 0 0
22 Premula jungle jalebi 2 25 19 19 9 4
23 Lagerstroemia Parviflora jarul 0 d 2 0 0 3
24 Syzigium Cumini jaumun 2 25 30 61 23 81
25 Tani tun 0 1 1 0 2 53
26 Azadirachta Indica neem 0 81 46 5 1 4
27 Holoptelia integrifolia papdi 144 1010 241 141 54 76
28 Ficus Mysorensis pilkhan 0 0 0 0 0 2
29 Ficus Religiosa peepal 0 3 3 1 20
30 Pterocarpus Marsupium putranjeeva 1 2 1 2 1 3
31 Poplus papular 0 0 3 3 2 11
32 Melia Azadirachta bakayan 1 7 1 2 3 0
33 Acacia Nilotica babool 2 45 21 120 83 64
34 Prosophis Juliflora vilayati babul 0 0 1 1 1 1
35 Zizyphus Jujuba beri 3 15 12 0 1 1
36 Aegle Marmelos beel 7 66 53 33 17 10
37 Terminalia bellerica baheda 1 16 17 19 4 6
38 Calistemon Lanceolatus bottle brush 0 1 1 2 0 1
39 Melotus Philippensis mulburruy 1 3 0 0 0 1
40 Eucalyptus eucalyptus 5 171 335 500 311 324
41 Morus Laevigata shehtut 0 2 1 3 2 2
42 Dalburgia Sisoo sheesham 133 1183 303 118 134 73
43 Moringa oleifera sahjan 0 2 0 1 Y] 2
44 Tectona Grandis sagon 162 2307 435 74 22 8
45 Albezzia Labbeck sirus 2 61 54 82 58 75
46 Leucosceptrum Canum Sm. su babool 0 0 1 0 0 0
47 Bombox Ceiba seemal 0 6 12 7 7 22
48 Samania Saman sain 0 0 0 1 0 2
Total 811 8563 2860 2244 1226 1169
{Sub Total (No of Trees.) 16873

N
e

——
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5. Working plan prescription for the forest land proposed for diversion : as per plantation circle of working plan
6. Brief note on vulnerability of the forest area to erosion : not vulnerable for soil erosion
7. Approxi di of the proposed site for diversion from boundary of forest(in km.) : 4
8. Significance of the forest land proposed for diversion from wildlife point of view
(). Details of wildlife present in and around the forest land proposed for diversion : nil
) Whether forms part of national park, wildlife sanctuary, biosphere reserve,tiger reserve, elephant corridor, wildlife
’ migration corridor etc. : No
Whether the forest land proposed for diversion is located within eco-sensitive zone(ESZ) of the Protected Area
(iii).  notified under Wildlife(Protection) Act, 1972 (Note: In case, ESZ of a Protected Area is not notified,then,10kms
di fromb dary of the Pr d Area should be treated as ESZ): No
) Whether any national park, wildlife sanctuary, biosphere reserve, tiger reserve, elephant corridor, wildlife migration
" corridor etc., is located within 1 Km. from boundary of the forest land proposed for diversion : No
(v). Whether any /end: d/unique species of flora and fauna found in the area : No
9.

Details of any protected archaeological/heritage site/defence establishment or any other important monument located in
the area, if any

theth,

it o A e, iak

0 any p d archaeological/heritage / or any other important monument is
’ located in the area : No
10. Comment as to the reasonability of the extent of the forest land proposed for diversion

Whether the requirement of forest land as proposed by the user agency is idable and bare for the
project : Yes

0

11. Details of violation(s), if any ,committed

(). Whether any work in of the Act or guidelines issued under the Act has been carried out : No

12. Whether work in violation is still in progres(Yes/No) : NIL

13. Details of p y affo ion scheme

(i).  Patch wise details of non-forest or Revenue forest land to be provided by User Agency for CA

IPatch Wise Details
[S.no  Pistrict Name Village Area(in ha.) khasra KML file Present Owner file
1 Lalitpur BAGHORA 7.66 810/3 AND 817 ‘j "1
2 Lalitpur BAGHORA 17.7 15,16 AND 17 @ “"
3 Lalitpur KAPASI 16 251 ‘3 b &
4 Lalitpur jakhlon 203 606/4 (3 ¢
5 Lalitpur jakhlon 9.74 532/1 ‘3 ""__
6 Lalitpur jakhlon 2.4 523 Qj =
7 Lalitpur jakhlon 18 752 tﬂ =
8 Lalitpur dhoujhari 2.24 302/2 @ "
9 Lalitpur dhoujari 90.5 27 [ -,
10 Lalitpur dhoujori 302 26 &) b &
11 Lalitpur baghora 6.71 739 and 740 [ -
12 Lalitpur baghora 8.1 228 Qﬁ b &
(i). Uploada d copy of the G f d map of the forest land proposed for C.A. prepared by using DGPS or Total
Station: =%,
(iii). * Upload a copy of Survey of India Toposheet indicating boundary of forest land proposed for C.A: by <

Copy of CA scheme details:

Copy of CA scheme details: NA
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Patch wise details for Degraded Area (To be earmarked by DFO)

Patch Wise Details
S.naDivision Name ::cr' ::)a('" Name of PF/RF  Range Village Name f‘:"ey Z‘::‘::;Z::z:':o‘f‘/a"y z”::;:::
1 Forest Division 1 84.00 | GHORI VAN BLOCK | Patehara GHORI 63L/5 GHORI VAN BLOCK Qj
Mirzapur
2 | Forest Division 2 40.00 BABURA Dramandganj| MAHUGAD! | 53K/8 |BABURA CAMPRTMENT- ‘.:9
Mirzapur CAMPARTMENT 2
3 | Forest Division 3 66.50 DATI yndhamphall SURYAWAR | 63K/12| DATI CAMPARTMENT-1 w
Mirzapur CAMPARTMENT
4 | Social Forestry 8 40.00 BALABEHAT Gauna BALABEHAT | 541/5 BALABEHAT @
Division Lalitpur
5 | Social Forestry 9 20.0 SAHAPUR Talbehat SAHAPUR 5K/12 SAHAPUR 53
Division Lalitpur
6 | Social Forestry 10 26.84 PAWA Talbehat PAWA 5K/12 PAWA ‘3
Division Lalitpur
7 | Forest Division 7 247 MANCHI manchi MANCHI 63P/6 MANCHI C.N.8 @
Sonbhadra
8 | Forest Division 4 18.5 PATNA patna PATNA 63P/6 | PATNA COMPARTMENT @
Sonbhadra -6
9 | Forest Division R 30.00 ROP C.N-2 churk ROP 63P/2 ROP C.N-2 @
Sonbhadra
10 | Social Forestry 12 13.3 |BAGHORA KH-1516 Bar BAGHORA | 54K/11 | BAGHORA KH-1516 17 fj
Division Lalitpur 17 NFL NFL
11 | Social Forestry 13 521 BAGHORA KH-739 Bar BAGHORA | 54K/11 | BAGHORA KH-739 740 Q.j
Division Lalitpur 740 NFL NFL
12 | Social Forestry 14 6.71 BAGHORA KH-228 Bar BAGHORA KH- | 54k/11 | BAGHORA KH-228 NFL @
Division Lalitpur NFL 228 NFL
13| Social Forestry 15 16.00 KAPASI KH-251 Lalitpur KAPASI 54L/11 KAPASI KH-251 @
Division Lalitpur
14 | Forest Division 5 253 ROP churk ROP 63P/2 ROPC.N.3 ﬁj
Sonbhadra
15| Forest Division 6 26.6 DEVRI manchi DEVRI 63P/6 DEVRIC.N. 3 @
Sonbhadra
(). Upload a scanned copy of the Geo-referenced map of the forest land proposed for C.A. prepared by using DGPS or Total
Station: =
(ii)-  upload a copy of Survey of India Toposheet indicating boundary of forest land proposed for C.A: 7.

(iii).  Copy of CA scheme details: %
(iv).  Total Financial Outlay for C.A: 924.47614
(v).  Whether the land identified by User Agency is suitable for CA and from managementpoint of view?: Yes

(vi).  Copy of certificate regarding suitability of land identified for CA and from management point of view: ""_

(vii).  Copy of detailed CA sch including species to be pl. d,impl ing agency,time schedule,cost structure etc.:
-

Additional information Details

[
4
o

Documents emarks

MOEF EDS COMPLIANCE 08aug2022

all geo ref maps

all toposheets

NFL VIP GO LETR LALITPUR

MOEF EDS 06-12-2022 COMPLIANCE

moef eds 21.09.2021 compliance

16873 TREE BADHAK SUMMRY MZN DIV

®| N o o & w| N =]

MORNA RANGE BADHAK TREE

MZN RANGE BADHAK TREE

-
o

GUDGET NOTIFICATION MZN

iy
ey

MZN DIV JOINT INSPECTION

-
~N

1980 VACHNBADHTA

—
w

MZN NON FOREST AREA CALULATION

-
'S

MZN CAHINAGE WISE CALCULATION PF

3]

MZN PRASTAV PARIKSHAN PRAMAN PATR

o

MZN VAN SWAROOP

B B BB B B B B B B

MZN 1980 ULLANGHAN N HONE
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18 "’_ JANSATH RANGE BADHAK TREE
19 "!;. MZN PLANTATION COST

20 "‘1 18 03.2010 MZN DIV

21 ";:: MZN NPV CALCULATION

22 '“;‘ ROW MZN DIV

23 ‘& MZN FOREST AREA CALCULATION
24 "‘1 MZN NURSERY COST

25 ‘f_ MZN SANCTURY CALCULATION
26 “f,: FRA 2006

27 “/‘: DSS REPORT SONBHADRA AND LALITPUR DIV CA LAND
28 "1 moef eds 21.09.2021 compliance

14. District Profile

(Geographical area :::? e [Total forest areaNo. of Forest Land :onr)ng;::z:tfury iA) Forest fBo)r::(n-
[S.noDistrict Name [of the district (in |, . . |diverted since [App d luding penal o and (in .
ha) district (in 1980 (inha) |Cases C.A. (inha.) lafforestation as ha) and (in
ha.) fon(date) ha.)
1 |Muzaffarnagar| 400800 6199 121.9228 36 339.67 01/07/2021 339.67 | 17.50
2 Meerut 259000 6763 110.48 32 306.19 31/05/2021 248.9 6.34
3 | Ghaziabad 45060 651.30 60 48 18.16 08/07/2021 18.16 4.48

- 15. Site inspection report of the DFO/CCF/Nodal Officer highlighting important facts pertaining to the forest land

site Whether l:?“ of L
Division Name [Circle inspected fsite s'“m:s ite inspection report 3::; of
By inspected lvisited
Social Forestry | Meerut DFO Yes One a3 16/04/2021
Division Meerut Circle -
Meerut
Social Forestry | Saharanpur| DFO Yes One -5 [25/06/2021
Division Circle -
Muzaffarnagar | Saharanpur
Saharanpur CF Yes One L [20/07/2021
Circle -
Saharanpur
Social Forestry | Meerut DFO Yes One - [18/04/2021
Division Circle .
Ghaziabad Meerut
Meerut CF Yes One by [20/07/2021
Circle -
Meerut
(Specific recommendation of the DFO/CCF/Nodal Officer with(Part 11,11 & Part IV))
16. Specific recommendation of the DFO/CCF/Nodal Officer for acceptance or otherwise of the proposal with reason
IDivision Circle dati JReason Letter CF
By
agreed
Social Meerut DFO Recommended |Recommended. -
Forestry Circle o
Division Meerut

Ghaziabad
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Social Meerut DFO Recammended | Maximize trans o0
Forestry Circle plantation to
Division Meerut minimize cutting;
Meerut of plants/trees,
pillared
demarcation of
protected forest
boundaries ,
maximize tree
cover along
PWD roads in
meerut. try to
maximize
plantation on
between
existing kaccha
patri and
proposed
permanent road
Social [Saharanpur| DFO Recommended [RECOMMENDED| "!_
Forestry Circle
Division  [Saharanpur
IMuzaffarnagar|
Meerut CF Recommended | The proposal is "'g_ Yes
Circle recommended
Meerut in public interest]
[Saharanpur| CF Recommended |[RECOMMENDED| “E. Yes
Circle in Public interest]
[Saharanpur]
Nodal Officer | Recommended | Recommended by
for approval. i
Specific recommendation of the State Government(Part V)
17. Specific recommendation of the State Government for acceptance or otherwise of the proposal with reason ( Part V)
d N B dati [signing - )
[State By ate Remarks lAuthority i ion Letter
Uttar | State Secretary | Recommended 17/08/2021 1278/81 2 |State Govt| No Data -
Pradesh 2021 800 Officer
123 /72021
. Stage-l Clearance Report
gl | Office jation By IMoEF File No. [Date of Stage-| Clearance IClearance Letter
Lucknow Regional Office 8B/UP/06/221/2021/FC 28/02/2023
18. Payment made by User Agency
o I Uploade:
1}
E Total A R d [T A Bank [Mode of |G /erified
Proposal No. Application No. (Rs.) Amount (Rs.) |Date ransaction ID JamelPayment  [By User |By Nodal Demand
Letter
Agency [Officer
FP/UP/ROAD/121197/2021|ROAD1211972021237] 83,160,000.00 | 83,160,000.00 |2023-07-21 42619 Union|NEFT/RTGS| 2023-07- | 2023-07- @
Bank| (Challan) 19 19
of
India
FP/UP/ROAD/121197/2021ROAD 1211972021278 26,840,000.00 | 26,840,000.00 [2023-08-17 84985 Union|NEFT/RTGS] 2023-08- | 2023-08- t‘\—
Bank| (Challan) 09 09
of
India
FP/UP/ROAD/121197/2021|ROAD1211972021395226,776,000.00{226,776,000.00{2023-09-30 182736 Union|NEFT/RTGS| 2023-09- | 2023-09-
Bank| (Challan) 27 29
of
India
FP/UP/ROAD/121197/2021|ROAD1211972021209[245,530,667.001245,531,000.00{2024-01-20[RBI0212419665937|UnionNEFT/RTGS|  NA NA I’]_
Bank| (Challan)
of
India
23. Stage-ll Clearance Details
IProposal No. Date of Stage-Ii Clearance iProposal Status f:::nce
FP/UP/ROAD/121197/2021 Approved In-Principle No Data
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| ANNEXURE-2

e 73" Regional Empowered Committee (REC) Meeting dated 24.11.2022
Online Proposal No.FP/UP/Road/121197/2021 . Agenda item 73.4 (U.P.)
I8B/UP/06/221/2021/FC:

iversion of 222.98 ha of forest land for construction of Chaudhary Charan Singh Kavad Road on RHS sid

houlder of Upper Ganga Canal from km. ch. 51.910 to km. ch. 163.40 in district Muzaffarnagar, Meerut
haziabad.

The details of the proposal are as under:

1. The proposal has been signed and recommended by the all concerned authorities in the part I IL ITI, IV &

V. In part II, III, IV and V of the proposal, no specific comments have been recorded by the concerned
authorities.

2. As per site inspection report of the concerned DCF having territorial jurisdiction on proposed forest land,

no_violation of FC Act, 1980 is reported. (Site inspection report placed at page No. 173-177 of the
proposal).

3. As per Part-II of the proposal, the proposed forest patch is mot part of National Park, Wildlife Sanctuary,
Biosphere Reserve, Tiger Reserve, Elephant Reserve, Wildlife Migration Corridor etc. and does not fall
within eco sensitive zone of the protected area.

4. As per Part-II of the proposal, the proposed forest patches are not located in the area having protected
archaeological / heritage site / defence establishment -or any other important monument and ne
rare/endangered/unique species of flora and fauna found in the area.

5. The requirement of forest land has been proﬁded on page 24 of proposal (Justification for selected
route and analysis of alternative alignments).

6. The detail of forest area and number of trees is as under-

Sr. | Administrative Area proposed for diversion Details of tree felling
No | Unit
Forest Division/ | Details of | Details of | Details of | Total Crown No. of plants
District Reserved | Protected | Deemed | Area density/ | required to be
Forest Forest Forest (ha.) Eco Class | felled
area (ha.) | (ha.) (ha) of forest
land
1- | Ghaziabad - 24.70 - 247 0.8, 29164
Territorial/ Eco-III (25142 poles,
District 4022 trees)
Ghaziabad
2- | Meerut Territorial - 84.6 84.6 |04, 66685
/District Meerut Eco-III (52993 poles,
: 13692 trees)
3- | Muzaffarnagar - 113.68 113.68 |0.3, 16873
Territorial Eco-IIT (811 poles,
/District 16062 trees)
Muzaffarnagar
Total:- | 222.98 112722
(78946 poles,
33776 trees)
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t Pr Vv ¢
SL No Name of Forest | Forest Area NPV Rate Crown | Eco- | Total (Rs) W
Division (in ha.) (in Rs./ha) Density | Class B
s Ghaziabad 24.70 Rs. 8.87,000/- 0.8 I | Rs.2,19,08,900/-
Territorial
2. Meerut Territorial 84.6 Rs. 8,03,000/- 0.4 | Rs. 6,79,33,900/-
3 Muzaffarnagar 113.68 Rs. 6,26,000/- 03 I | Rs.7,11,63,680/-
Territorial : .
Total:- 222.98 , | Rs. 16,10,06,480/- %
(Rupees sixteen crore ten lakh six thousand four hundred eighty) only.
Compensatory Afforestation
Sl [ Name of Forest CA Details of CA Scheme Total Financial |
No. Division proposed in Outlay for CA
| Arca(ha) | Scheme (inRs.)
1 Lalitpur Forest 16.00 Gata No.251/4, Village Kapasi, | Rs. 86,54,154/-
Division, Lalitpur. Range & District Lalitpur.
13.30 Gata No.15, 16 & 17, Village | Rs. 35,33,623/-
Baghaura, Range Baar, District
Lalitpur.
6.71 Gata No.228, Village Baghaura, | Rs. 23,60,231/-
Range Baar, District Lalitpur.
521 Gata No. 739 & 740, Range | Rs.21,61,238/-
Baar, District Lalitpur.
Total:- 41.22 Rs. 1,27,09,246/-
| (NFL)
Out of total 190.50 ha land proposed for CA, land suitability certificate provided by DFO, Mirzapur of
182.00 ha land.
2 M‘ir'za‘pur Forest 66.50 Daati Compartment No.1 Rs. 3,14,00,931/-
Division, Mirzapur (Suryavar), Range Vindhamphal,
District Mirzapur.
40.00 Babura Compartment No.1
(Mahugarhi), Range
Dramandganj, District Mirzapur.
84.00 Ghori Compartment No.2
(Jahdar), Range Patehara,
District Mirzapur.
Total:- 190.50 Rs. 3,14,00,931/- |
J
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- (DFL)

3 Lalitpur Forest 40.00 Balabehat Forest Block, Range Rs. 1,01,94,634/-
Division, Lalitpur. Gauna, District Lalitpur
20.00 Shahpur Forest Block, Range Rs. 55,68,527/-
Talbehat, District Lalitpur

26.84 Pawa Forest Block, Range Rs. 76,12,019/-
Talbehat, District Lalitpur
Total: 86.84 Rs. 2,33,75,180/-
(DFL)
4. | Sonbhadra Forest 18.00 Compartment No.6, Patna Forest | Rs. 44,14,700/-
Division, Sonbhadra Block, Range Patna, District
Sonbhadra.

20.00 Compartment No.2, Roup Forest Rs. 56,51,200/-
Block, Range Churk, District
Sonbhadra

20.00 Compartment No.3, Roup Forest | Rs. 56,29,300/-
Block, Range Churk, District
Sonbhadra

20.00 Compartment No.8, Machi Rs. 56,88,200/-
Forest Block, Range Machi,
District Sonbhadra

20.00 Compartment No.3, Devri Forest | Rs. 55,98,800/-
Block, Range Machi, District
Sonbhadra

Total: 98.00 2,69,82,200/-
(DFL)

Grand Total:- 408.06 Rs. 9,44,67,557/-
(41.22 ha
NFL+366.84
ha DFL)

(Rupees nine crore forty four lakh sixty seven thousand five hundred fifty seven) only.

7. The certificate of District Magistrate under Forests Rights Act, 2006 is provided at page 169, 170 & 172
of the proposal.

8. As per GIS-DSS analysis the area of proposed forest land for diversion is 223.26 ha and area proposed
for CA is 229.45 ha.

9. Total outlay of the proposal is Rs. 62874.26 Lakh

10. The details of employment generation through the proposal as per Part-I, Regular-45 and Temporary-
60000.

11. The cost benefit analysis is provided at page 28 to 32 of the proposal.

After careful examination of the proposal and correspondences taken place in regard to the proposal till
now, this office vide letter No.8B/UP/06/221/2021 dated 26.09.2022 has again sought information on
certain points from the State Government.

The CCF/Nodal Officer, U.P., Lucknow vide letter No. 1447/11-C-FP/UP/Road/121197/2021 dated
20.10.2022 has submitted reply as under:-

SI.No. Information sought Reply

1. In fiew of 222.98 ha forest land proposed | TSTTHa 222,98 B0 d7¥[A EIRYT UNTG o SHIUET
to be diverted, 223.00 ha non- forest | SfTEAGR a7 UHIT & TG 41.22 20 TR-TT[ wd
Jand has been provided out of this, only | 8684 20 afawd T T AAVE IH TN
4136 ha NFL is suitable for | srefa 98.00 B0 /v arfH SRS GERITOT
compensatory afforestation. It was | fifee o 7$ ¥ Sea wxad & W el 9d
informed by the concerned DFO that the | w5 afeefe 18200 B0 S/@FT T &ORS

non-forest land is not suitable for | geRroer &g gd # & Fftse & o7 gl |

plantation since it is a plateau (pathaari)

A a4
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land.

Thus, the non-forest land needs to be
rechecked and non-forest land suitable
for plantation and adjoining to forest
blocks needs to be provided. If NFL is
not available then to compensate,
plantation in double the area in
degraded forest land needs to be
proposed.

% U s 03.10.2022 ERT /@wa wrar AT R f
gdu § e Pt R ® eelw wwer |l e
ROW F&RITY] & Hawl &1 gl & | ¥RS #Aved & &5
TR, G B9 P R Aved ® afreay @
BEY @ q9qer 'sd § uRadw #w veueuans
BEIRYT 81 g1 & vd @ i e grr amf
% fTR gamioer ¥g R SUde ST W WRT
=& &1 Rvygwrd =gk ged wr iy e gl & 9
@ U SHT 05 Hlex WSl # " B dedy @
e B A RO ¥Y SUeel el | IF b BH
H warfiy Fdves, wEfie e e JaeherR
TR S STNY @ U7 SUSEl BN A ¥
yeaifag At FEfe swe e e B %
HRO RIS A SRR @ W gaReer A S
Suya 8 7|

2 Since huge tree felling is involved thus
to compensate this, plantation along
road side needs to be taken up (either
along the same road or along adjoining
some other road).

The proposal is placed before REC for consideration and deliberation on following points:

1. Out 0f 223 ha of NFL provided for CA only 41.30 ha is found suitable for plantation.

2. As per DSS report, plantation activity has been observed on the proposed CA land area of Lalitpur

Division at Pawa and Shahpur sites.

3. Revised .kml file, Geo-referenced map and toposheet of proposed CA land need to be uploaded on
portal.
Since roadside plantation cannot be carried out along the same road, it was expected that plantation
along adjoining some other road should be carried out to compensate for huge tree felling, which has
not been proposed.

4.

Decision of REC:

Date: 24.11.2022

HGF (Central) — cum — Member Secretary (REC)

Shri Kapil Arya Shri Ramji Kesarvani Shri U.M. Sahai
Member Member Member
Dr. Prachi Gangwar Shri Ashok Kumar Sinha

DDG (Central) — cum — Chairman (REC)
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ANNEXURE-3

THE U.P. PROTECTION OF TREES

ACT, 1976
[U.P. Act No. 45 of 1976]

Sections:

=

Short title, extent and commencement

Act not to apply to certain Areas

Definitions

Restriction on felling and removal of trees

Procedure for permission to fell remove trees

Representation against the decision of the Competent Authority

Obligation to plant trees

Plantation of trees in blank area

Implementation of directions given under Section 7 and 8

10.Penalty for felling or removal of trees in contravention of Section 4

11.0Offences by companies

12 Forfeiture of timber

13.Power to arrest without warrant

14.Power of seize

15.Power to compound offences

16.Contravention of Act to be reported by certain officers

17.Award of penalty or confiscation not to interfere with other
punishment

18.Officers to be public servants

19.Execution of order for payment of money

20.Bar of proceedings

21.Exemption

22.Provisions of this Act to be in addition to any other law for the time
being in force

23.Power of the State Government for preservation of trees

24 Power to make rules

25.Repeal and savings

0 Nogn oW




1462

[THE U.P. PROTECTION OF TREES'[* * * ]

ACT, 1976
[U.P. Act No. 45 of 1976]

[19 November, 1976]

An Act to provide for regulation of felling of trees and replanting of trees *[ ]
in Uttar Pradesh.

It is hereby enacted in the Twenty-seventh Year of the Republic of India as
follows:-

1. Short title, extent and commencement- (1) >[This Act may be called the Uttar
Pradesh Protection of Trees Act, 1976.]
(2) It extends to the whole of Uttar Pradesh.
(3) It shall come into force at once.

2. Act not to apply to certain Areas- This Act shall not apply to-

(a)trees situate in reserved and protected forests;

(b)trees situate in a forest or forest land in respect of which any notification under
the Indian Forest Act, 1927 as amended in its application to Uttar Pradesh is in
force;

*[(c) trees situate in Cantonment areas;]

3.Definitions- In this Act, unless there is anything repugnant in the context:
(i) "Blank area" means any piece of land (not being under cultivation) measuring
one half of a hectare or more, which has five or less trees growing on it;
(ii) "Bhoomi Sanrakshan Adhikari" shall have the meaning assigned to it under
the Uttar Pradesh Bhoomi Evam jal Sanrakshan Adhiniyam, 1963;
(iii) "Competent authority" means an authority appointed by the State
Government by notification to perform the duties and exercise the powers
imposed or conferred upon a competent authority by this Act; and different
competent authorities may be appointed in respect of different classes of timber,
fruit and other trees, and for different purposes;

The words 'Rural and Hill areas’ of omitted by U.P. Act No.28 of 1998 (w.e.f. 1-12-1998).
The words 'Rural and Hill areas' of omitted by U.P. Act No.28 of 1998 (w.e.f. 1-12-1998).
The words 'Rural and Hill areas’ of omitted by U.P. Act No.28 of 1998 (w.e.f. 1-12-1998).
Subs. for Clause (c) and (d) by Act 28 of 1998. (w.e.f. 1-12-1998)

o 0 B s
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(iv)"Divisional Forest Officer" means an officer incharge of a forest division and
exercising jurisdiction over the area;
(v)'fell a tree", with its cognate expressions, means cutting girdling, lopping,
pollarding or damaging a tree in any other manner;
(vi) "Government garden" means, a piece of land belonging to the Central or
State Government used for growing flowers, fruits or vegetables or planting or
raising trees, and includes a grove land belonging to the Central or State
Government;
(vii) "hill area" means the districts of Almora, Pithoragarh, Garhwal, Chamoli,
Tehri-Garhwal and Uttrakashi and the hill pattis of District Naini Tal and areas
of Chakrata Tahsil and Massorie Municipal Board of Dehradun Disrict but does
not include any Cantonment area;
(viii) "holding" and "tenure holder" shall have the meaning assigned to them in
the Uttar Pradesh Zamindari Abolition and Land Reforms Act, 1950;
(ix) "Public Premises" shall have the meaning assigned to it in the Uttar Pradesh
Public Premises (Eviction of Unauthorized Occupants) Act, 1972;
(x) "Revising Authority" means an authority appointed by the State Government
as revising authority under this Act;
(xi) "Tree" means any woody plant whose branches spring from and are
supported upon a trunk or body and whose trunk or body is not less than five
centimeter in diameter at height of thirty centimeters from the ground level and
is not less than one meter in height from the ground level, and the expressions
"timber trees" and "fruit trees" means respectively the trees of the species
specified in Schedule I and Schedule II respectively;

Provided that the State Government may by notifications add to or modify
the Schedules;
(xi1) "Urban Area" means an area (not being a hill area), which is included
within the limits of a [Nagar Nigam]' Municipal Board, (Notified-Area
committee, Town Area Committee), Cantonment Board or of a Development
Authority;
(xiii) "Words and expressions" used in this Act and defined in the Indian Forest
Act, 1927, as amended in its application to Uttar Pradesh, but not defined in this
Act shall have the meaning respectively assigned to them in that Act.

. Restriction on felling and removal of trees- Except as provided in this Act or
the rules made there under, no person shall-

1. Subs. by U.P. Act No. 12 of 1994 for the word "Nagar Mahapalika" (w.e.f. 30-5-1994)
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(a) fell any tree standing on any land, whether included in a holding or not;
(b) cut, remove or otherwise dispose of any tree other than a tree which is

completely dead and has fallen without the aid of human agency on any such
land.

'|5.Procedure for permission to fell remove trees- (1) Any person entitled to fell
a standing tree or to cut, remove or otherwise dispose of a fallen tree, may make
an application to such officer in such form as may be notified by the State
Government, for permission to fell such standing tree or to cut, remove or
otherwise dispose of such fallen tree and the officer to whom such application is
made, shall, within twenty days after making such enquiry as he thinks fit,
forward the application along with his report to the competent authority.

(2)The competent authority shall, within fifteen days from the date of receipt of
the report under sub-section (1), grant or refuse the permission applied for;

Provided that the competent authority may, if he is not satisfied with the
report made under sub-section (1), make such further enquiry as he thinks fit:

Provided further that such permission shall not be refused without affording
the opportunity of hearing to the applicant;

Provided also that such permission shall not be refused if the tree constitutes
danger to person or property:

Provided further that except in such areas as may be notified by the State
Government in this behalf, such permission shall not be required for felling of
any tree with a view to appropriating the wood or leaves thereof for bona fide
use for purposes of fuel, fodder, agricultural implements or other domestic use:

Provided also that such immediate steps as are necessary to remove any
obstruction or nuisance or to prevent any danger may be taken without such
permission.

(3) Where the competent authority fails to take any decision under sub-section
(2) within the time specified therefor, it shall be deemed that the permission
applied for, has been granted.

(4) Every permission granted under this Act shall be subject to such conditions,
including taking of security for ensuring regeneration of the area and replanting
of trees or otherwise, as may be specified from time to time by the State
Government by notification.

6. Representation against the decision of the Competent Authority-Any
person aggrieved from the decision of the competent authority under Section-5
may make a representation within thirty days from the date of such decision to
the Revising Authority and the decision of the Revising Authority on such
representation shall be final.]

1. Section 5 and 6 Subs. by U.P. act No. 12 of 2001 and Notification. No. 993/17-V-1-1(a)-5-2001, dated
30 April, 2001, published in U.P. Gazette, Extra Part-1, Section (ka), dated 30 April, 2001.
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7. Obligation to plant trees- Every person, to whom permission has been granted
under this Act to fell, cut, remove or dispose of any tree, shall be bound to plant
and tend two trees in place of every tree in the area, from where such tree has
been felled, cut, removed or disposed by him under such permission:

Provided that the competent authority may for reason to be recorded in
writing, permit lesser number of trees to be planted, or trees to be planted in any
different area, or exempt any person from the obligation to plant or tend any
tree.

8. Plantation of trees in blank area- (1) Where the Divisional Forest Officer is of
opinion , on the basis of the report of a revenue officer, not below the rank of a
Sub-Divisional Officer or a Horticulture Officer, not below the rank of a District
Horticulture Officer or a Soil Conservation Officer not below the rank of
Bhoomi Sanrakshan Adhikari or any forest officer not below the rank of
Assistant Conservator of Forest, otherwise that trees should be planted in a blank
area, he may issue a notice to owner, occupier or tenure-holder (hereinafter
referred to as claimant) of such area to show-cause why trees should not be
planted in such area as may be specified in such notice.

(2) The notice referred to in sub-section (1) shall be given in such form and shall
contain such particulars and shall be served in such manner as may be
prescribed.

(3) The Divisional Forest Officer may, after considering the cause, if any shown
by the claimant, direct him to plant such number and class of trees as may be
specified in the direction.

(4) Any person aggrieved from any direction given under sub-section (3) may
within 30 days from the date of such direction, prefer an appeal to the
Conservator of Forests concerned, whose decision shall be final.

9. Implementation of directions given under Section 7 and 8 - (1) Every person
who is under an obligation to plant trees under Section 7 or to whom any
direction has been given under Section 8 shall start preparatory work within
ninety days, from the date of the permission or the date of receipt of direction, as
the case may be, and shall plant the trees in accordance with such direction in
the next following rainy season or within such extended time as the Divisional
Forest Officer concerned may allow.

(2) In case of default by such person the Divisional Forest Officer may cause
trees to be planted and may recover the cost of plantation from such person in
the prescribed manner.
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10. Penalty for felling or removal of trees in contravention of Section 4 -
Whoever fells or causes to be felled any standing tree, or cuts, removes or
otherwise disposes of any fallen tree, in contravention of the provisions of
Section 4, or contravens any condition of any permission granted under this Act,
shall be punished with imprisonment which may extend to six months or with
fine which may extend to one thousand rupees or with both.

11.0ffences by companies - (1) If the person committing an offence under this
Act is a company, the company as well as every person incharge of and
responsible to the Company for the conduct of its business at the time of the
commission of the offence shall be deemed to be guilty of the offence and shall
be liable to be proceeded against and punished accordingly.

Provided that nothing contained in this sub-section shall render any such

person liable to any punishment provided in this Act, if he proves that the
offence was committed without his knowledge or that he exercised all due
diligence to prevent the Commission of such offence.
(2) Notwithstanding any-thing contained in sub-section (1) where an offence
under this Act has been committed by a company and it is proved that the
offence was committed with the consent or connivance of, or is attributable to
any neglect on the part of any Managing Agent, Secretary, Treasurer, Director,
Manager or other officer of the company shall also be deemed to be guilty of
that offence and shall be liable to be proceeded against and punished
accordingly.

Explanation- For the purposes of this section:

(a)"company" means any body corporate and includes a firm or other

association of individuals: and

(b) "director" in relation to a firm means a partner in the firm.

12. Forfeiture of timber- (1) Where any person is convicted of an offence under
this Act any timber or the tree in respect of which an offence is committed and
the implements used for felling such trees may be ordered by the Court to be
forfeited to Government.

(2) Any timber forfeited under this section shall be disposed of by the competent
authority in such manner as may be prescribed.

13. Power to arrest without warrant- (1) Any Forest Officer not below the rank
of a Forest Ranger or police officer, not below the rank of a sub-Inspector, may
without a warrant, arrest any person against whom there is reason to believe
that he has been concerned in any offence under this Act:
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Provided that in relation to the hill area the reference to Sub-Inspector in this
sub-section shall be construed as a reference to Naib-Tehsildar.
(2) Every officer making an arrest under this section shall, without unnecessary
delay and subject to the provisions of this Act as to release on bond, take or
send the person arrested before the Magistrate having jurisdiction in the case,
or to the officer-in-charge of the nearest police station.
(3) Any person arrested under this section shall be released on his executing a
bond to appear, if and when so required, before the Magistrate having
jurisdiction in the case.

Power of seize- (1) When there is reason to believe that any tree has been
felled or cut or removed in contravention of the provisions of this Act, the
wood of such tree, together with boat, vehicle, carrier or cattle, if any, used in
such contravention may be seized by any Forest Officer not below the rank of
a Forest Ranger or any police officer not below the rank of a Sub-Inspector or
any other person empowered in this behalf by the State Government.

(2) Every seizure under this section shall be reported to the Magistrate having
jurisdiction to try the offence on account of which the seizure has been made,
and such timber, boat, vehicle, carrier or cattle shall, subject to the order of
such Magistrate, be disposed of in the prescribed manner.

(3) Any Forest Officer or Police Officer who vexatiously and unnecessarily
arrests or seizes any property on pretence of such property being liable to
forfeiture under this Act shall be punishable with imprisonment for a term
which may extend to six months or with fine which may extend to five
hundred rupees or with both.

Power to compound offences- (1) The State Government may by notification
authorise any officers to accept from any person against whom there is reason
to believe that he has committed offence under this Act in respect of any tree
other than a tree situate in a forest, grove or public-premises, such sum of
money not exceeding '[ten thousand rupees] by way of composition for the
offence which such person is suspected to have committed.

(2) On the payment of such sum of money to any such officer, the suspected
person if in custody, shall be released and no further proceeding under this Act
shall be taken against such person and notwithstanding anything contained in
Section 14, such officer may on payment of such amount, not exceeding *[ten
thousand rupees] as he may in the circumstances of the case think fit, release
the property seized under this Act.
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Contravention of Act to be reported by certain officers- It shall be the duty
of every Forest Officer, Lekhpal, Panchayat Secretary, Police Constable,
Assistant Horticulture Inspector or Assistant Soil Conservation Inspector or
any officer superior to them:

(@) to give immediate information coming to his knowledge, of any
contravention

of Section 4 and of preparation to commit such contravention to the competent
authority, and

17.

18.

19.

20.

21.

22.

(b)to take all reasonable measures in his power to prevent such
contravention which he may know or have reason to believe that it is
about or likely to be committed.

1. Substituted vide the U.P Protection of Trees (Amendment) Act, 2011 (U.P. Act No. 20 of 2011)
(w.e.f. 23.09.2011).

2. Substituted vide the U.P Protection of Trees (Amendment) Act, 2011 (U.P. Act No. 20 of 2011)
(w.e.f. 23.09.2011).

Award of penalty or confiscation not to interfere with other punishment-

The award of penalty or confiscation of any property under this Act shall not

prevent the inflicting of any punishment to which the person affected thereby

is liable under any order law.

Officers to be public servants- The officers exercising powers or
discharging any duties or functions under this Act shall be deemed to be
public servants within the meaning of Section 21 of the Indian Penal Code.

Execution of order for payment of money- Any sum, including any amount
for composition of an offence, the payment of which has been directed to be
made by any person under this Act shall, without prejudice to any other mode
of recovery under any law for the time being in force, be recoverable from
him as an arrear of land revenue.

Bar of proceedings- No suit or proceedings shall lie against the State
Government or against any person empowered to exercise power or fo
perform duties or discharge functions under this Act, for anything in good
faith done or purporting to be done under this Act.

Exemption- Subject to such conditions, if any, as may be imposed, the State
Government may, if it is considered necessary so to do in the public interest
by notification in the Official Gazette, exempt any area or any species of trees
from all or any of the provisions of this Act.

Provisions of this Act to be in addition to any other law for the time being
in force- The provisions of the Act shall be in addition to and not in
derogation of the provisions of any other law for the time being in force
prohibiting or regulating the felling of trees.

7
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Power of the State Government for preservation of trees- (1) The State
Government may in the interest of general public, declare by notification that
any class of trees shall not be felled for such period as is specified in that
notification.

(2) The management of such trees shall be regulated in the prescribed manner.

Power to make rules- The State Government may by notification make rules
to carry out the purposes of this Act.

'[24-A. Transitory provision on the change of name of U.P. Act No. 45 of
1976- On and from the commencement of the Uttar Pradesh Protection of
Trees in Rural and Hill Areas (Amendment) Act, 1998, any reference to the
Uttar Pradesh Protection of Trees in Rural and Hill Areas Act, 1976, in any
law or statutory instrument shall be construed as a reference to the Uttar
Pradesh Protection of Trees Act, 1976]

Repeal and savings- (1) The Uttar Pradesh Protection of Trees in Rural Areas
Ordinance, 1976 (U.P. Ordinance No. 26 of 1976) is hereby repealed

(2) Notwithstanding such repeal anything done or any action taken under the
aforesaid Ordinance shall be deemed to have been done or taken under this
Act as if this Act were in force at all material times.

1. Ins. by U.P. Act 28 of 1998.
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SCHEDULE-I
TIMBER TREES
[See Section 3(xi)]

SI.No. Common Name Botanical Name

1 2 3
L, Akhrot Juglans regia
2 Arjun Terminalia arjuna
3. Aam Mangifera indica
4. Imli Tamarindus indica
5. Kardhai Anogeissus pendula
6. Kanju Holoptelea integrifolia
e Kusum Schleichera trijuga
8. Kail Pinus excelsa
9, Kharshu Quercus Sernecarpifolia
10. Khair Acacia catechu
11. Gutel Trewia nudiflora
12. Dhau/Bakli Anogeissus latifolia
13. Chandan Santalum ablum
14. Chamkharik Carpinus viminea
15. Chironji Buchanania latifolia
16. Chir Pinus roxburgii
17. Jamun Sygyzium cumini
18. Dhak-Palas Butea Monosperma (For Mirzapur,

Varanasi, Banda and Jhansi districts
only.)

19. Tuni Cedrella Serrata
20. Tun Cedrella Toona
21. Tendu Diospirous tomentosa
22, Deodar Cedrus Deodara
23 Neem Azadirachta indica
24. Papri/Sansadu/Chikri Buxus Sempervirens
25, Phaliyant Quercus glauca
26. Bakain Melia azedarach
2. Bahera Terminalia belerica
28. Banj Quercus incona
29. Mahua Madhuca latifolia
30. Morinda Abies pindrow
31 Moru Quercus dilatata
32. Rai Picea morinda
33 Rianj Quercus Lanuginosa
34. Shisham Dalbergia sissoo
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35. Salai Boswellia serrata

36. Sagaon Tactona grandis

37. Sal Shorea robusta

38. Siris Albizia species

39. Sain/Asna Terminalia tomentosa
40. Semal Salmalia melabarica
4]. Harr Terminalia chebula
42. Haldu Adina cordifolia

10
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SCHEDULE-II

FRUIT TREES
|See Section 3(xi)]
SI.No Common Name Botanical Name
1 2 3
l. Anar Punica Granutum
2 Amrood Psidium Guyava
3. Aroo Prunus perrico
4, Aloobukhara Prunus communis
3, Aam Mangifera indica
6. Aonla Embica officinale
7. Kathal Artocarupus integrifolia
8. Khubani Prunus armeniaca
9 Naspati Pyrus communis
10. Narangi, Neebu, Malta, All varieties of citrus
Mussammi, Santra
11. Litchi Nephelium litchi
12. Sharifa Amona squemosa
13. Sev Pyrus Malus

SCHEDULE-III
(FUEL Trees)
[See Section 3(xi)]

Trees other than those specified in Schedules I and 1I.

11
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